
     

 

    
          

  

        
     

    

    

      

      

       

  

   

  

            

     

   

  

   

        

             

           

          

          

           

            

        

            

           



          

              

         

         

           

            

           

             

        
           

        

             

            

            

           
            

            

           

          

              

           

           

   

             

           

           

             

            

           

           



7. within 7 days from the date of this order, the petitioner company to publish

notice of the date of hearing of Petition as required under NCLT (procedure for

reduction of share capital Rules 2016) in 'Free press Joumal' in English language

and translation thereof in 'Navshakri' in Marathi language both having circulation

in the State of Maharashtra and may also uploaded the same in the website of the

company, ifany, seeking objections from the creditors.

8. The Petitioner company to file affidavit in this Tribunal not later than 7 days from

the date of issuance ofsuch notices as stated in paragraph 7 above and publication

of the notices.

B.S.V. Prakash K ber (Judicial)

V. Nallasenapathy, Member (Technicat )
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